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/ Bhnpnl, the 25th September 1964

g l_\.\l-.-\\l)l.). In purswance of clause (3
‘ ') ob Articie 3o

‘Vv.'““'“ ‘ : < :

NO T ek + India: the English translati

'm“"“ i e . S 1slation  of . ' '
Cﬂ’ﬂsnupkﬂf Man)nta»_k.n.m) Adhiniyam, 1964 (';‘hc fM»ulh)m Pradesh
‘h.‘(,walﬂ “mdm (l quthority of the Governor. of 1964) is hereby

! :
By order and in th

e
¢ name of the Governor of Madhya Pradest
e ¢ sh,

R. G. TRIVEDI, Secv

MADHYA PRADESH ACT
No. 18 of 1964.

YA PRADESH KOYALA UPKAR (MANYATA

THE MADH
KARAN) ADHINIYAM, 1964.

Governor on the 22nd September, 1964 ; assent

Received the assent of the
Madhya Pradesh Gazette'' Extraordinary, on

L™ grst published in the
the 25th September, 1964.]

po-sition and collection of cess on

An Act to validate the im
Coal by certain local authorities.

BE it enacted by the Madhya Pradesh Legislature in the
Fifteenth year of the Republic of India as follows:i—
d the Madhya Pradesh Koyala

qorttitle. ;. This Act may be calle
Upkar (Manyata-karan) Adhiniyam, 1964)-
Definitions. 9. In thig Act unless the conteXt otherwise requires—
(a) “Board” means the Independent Mining Local
Board, Chhindwara, constituted under the Central
provinces Local Self Government Act, 1920 (IV of
body. the Janapada

and 1ts SuCCessor
a, constitute

d under the Central
ocal Government Act,

1920),
1943

Sabha, Chhindwar
Provinces and Berar L
(XXXVIIL of 1948);
(b) “(ess’ means 4 cess imposed by the 1}1(169011(1€llf
Mining Local Board, Chhindwara, or 1ts successor
body’ on coal, me to tume,
as the case may
the mines, sold
sold otherwise U
territorial jurisdiction o

actured at

han for expor
the said Board;

al Provinces Local Self
), or the Central
nt Act: 1948
ay be, an

(©) “Fpactment’ means the Centr

Government Act 1920 av of 1920
Provinces and Berar Local Governme
(No. XXXVIII of 1948), a8 the ¢ase M

rules made thereunder.
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pstanding anything contained many judge

wil .
{ any Gourt.
e been imposed, assessed or collect

of the notilications notices spee

der 0

o | in Pmsu‘mu‘
shall, for
validly imposed, assessed or collected
< o B fuuﬂ“l under which they were so issued  stood

- ] times so as to empower the Board to

™o the aterd
'_t '111 l“n‘ C .
wcations notices

all purposes. be deemed (o be.

and accordingly:—

S ) proceediﬂgs or things done or taken by the
any officer of the Board in contec
assessment or collection

s shall, for all purposes. be deemed 10

of such ces
ave always been done or taken in ac

and to h

cess imposed OF assessed In pursuance of the
s/notices before the zoth day of
collected before such date may
the cess where

By ALY
" 7 id notification
1964 but not
d (after assessment of
er provided therefor:

May,
be recovere
pecessary) in the mann
ceeding shall be maintained or
Court against the Board or an

v whatsover for the refund of

suit or other pro
continued in any
person OF authorit
any cess $O paid;
ce any decree Or order directing

o Court shall enfor
ess so paid.

d) n
the refund of any ¢

sy For the remod 1l of doubts. it is hereby declared that
1all be construed as prcxcming any

nothing in sub-section (1) st

person—
ith the provisions
for

'
accordance w

(a) from questioning in
ssment of such cess

of the enactment,

any period.

the asse

nd of the cess puid by him in excess

b, for claiming refu
from him unoiel

of the amoung due

¢ shall be construed sO
accordance

the enactment.

as to debar

N }13 Nothing in this Ac
i i i
m\:?ard from varying the rate of cess In with the
isions of the relevant law for the time being in force.
f\dht} ) The Madhya Pradesh Kovala Upkar \‘T\Iam:u.:karan)
 { .]L.e } / : M . |
sh. 1964 (5 of 1964) 1s hereby repealed.

cesses imposed. assessed or !

“

Validation of

ment and coller.

tion of (e

Board not debar-
red from varving
rate,

ch(’al.

R
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ani“““'i”"' dated the 22nd Degery)
'y

1 ale 6 of the
ase (D) of rule 6 of the Rules mage ALY
(la under o144

1(‘1 . l T 0
o of section 7« .

i

" sllb
0

/

! Ay,
' r('.”TNr

_ lA““' self (.n-\-m-nnu'.n| Act, 1920 (IV of 4o, nd
por® L pare M ol the “Central Provinces ang f’m)' and put,

1 \“‘-“‘ ! ! ave . e ~ ,’(.rdr (r' o
11 N ]0(]\ 1M.ll(.l’l l()M at page 8(), under the gigr Arette
)

l’mu_‘dgd;' [okras. Hony. Secretary, LM.L.B SRE
shri = .

| oification, dated the zgth July 1946 isued
i b) of rule 6. of the rules made under clause (xvi) Ogr:i:
cld 1) of section 79 of the Central Provinces and Be -
celf Government Act, 1920 (IV of 1920), and publisl:(ri
. 111 of the “Cegtral Provinces and Berar Gazette”, dated
e nth October 194(), at page 350, under the signature of
i S N. Lokras, Hony. Secretary, I.M.L.B.

3 Notification No. 204-A, dated the 19th July 1947, pub-
Jished in Part [II of the “Central Provinces and Berar Gazette”
Jated the g5th July 1947, at page 406, under the signature ot
¢hri S. N. Lokras, Hony. Secretary, IM.LB.
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